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CENTRAL ADPIINISTRAT IUi£ TRIBUNAL, 3ASALPUR BlNCH, 3ABALPUR

Review Application No. 33 of 2004

(  in OA No. 445 of 2002)

Oabalpur, this the 10th day of May, 200.1,

Ashish Bhargava, Aged aoout 32 years,
S/o Shri H.P, Bhargava,
R/o 35Q7, Katra, Abhartal, Oabalpur APPLICANT

VERSUS

1. Union of India
through its Secretary
Ministry of Defence,
Govt. of India,
New Delhi.

2. The Director General
Ordnance Factories Board,
10-Auckland Road,
Kolkata.

3. The General Manager
Ordnance Factory Khamariya
Oabalpur. RESeQivDLNTS

0 R D £ R(in circulation)

By Singh, l/ice Chairman -

This review application has been filed to review the

order passed by the Tribunal an :'.3.23„' in qa No. 445/2^32.

2. In the prestnt RA, no clerical error or clariny nisLdkb

nas been point ad out by the applicant. It is the scttlteC

Isgal position that the review proceedings are to be strictly

confined to ambit and scooe of Order 47 Rule 1 of CPC.

In exercise; of the jurisdiction under Order 47 Rule ] ChC it

is net permissible for an erroneous dec ision to be reheard

and cnriacted. A review petition, it must Dk rcmemcered has

a  limited ourpose and cannot be allowed to be an appeal in

d is guise;, gee-Par 3 ion Devi \ls. Sumitri Devi and ot'-ers. j"

: 297(2} 3D 433)

4. Inview of the fGr«roing, ue do not fine any merit in this
7A, w-ich 13 accordingly rejected at the circulation stage
i t 3 1 f .
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Dudicial Member = '
Jica uhdii;man




